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Shri K. C. Pant: May I know whe-
‘ther, after India has entered into this
agreement with the USSR, there has
been an attempt to sell submarines %>
us on the part of the UK.?

Shri ¥. B. Chavan: I think I have
given some history of the problem be-
forehand. UK. certainly had indi-
cated their willingness to sell their
submarines or manufacture one for
us, but the difficulty arose because of
credit facilities. They could not give
credit facilities because of their eco-
nomic difficulties.

Shri Daji: Since Mr. Mathur is out
of station on business of the House,
hiz question should be deemed to
have been put by the Chair.

Mr. Speaker: There is no rule like
that; I am helpiess.

Indian Labour Conference

+
28, J Shri P. R. Chakraveril: .
\ Shrimati Savitrl Nigam:

Will the Minister of Labour and
Emp] t be pl d to state:

(a) whether Government have
received a representation from the
LN.T.UC. suggesting that the basis
for representation of Central Trade
Union Orgunisations on the Tripartite
Indian Labour Conference be changed;

(b) whether it is a fact that during
the last few years, there have been
considerable changes in the member-
ship of the labour unions to warrant
a revision of the basis of their repre-
sentation in the Indian Labour Con-
ference;

(c) whether any specific member-
ship entitling a trade union to have 8
seat in the Indian Labour Conference
hag been ziggested; and

{d) whether Government have con-
veyed its 1eaction to the suggestion?

The Minister of Labour and Em-

ployment (Shri D. Banjlvayya):
(a) Yes.

Oral Answers  BHADRA 15 1887 (SAKA)

Oral Answers  35to

{b) During the last five years erd-
ing 31st March, 1963, except the
ALTUC. whose figures have remain-
ed more or less static, the other cen-
tral labour unions have repistered
some increase in their membership
figures. But these changes do not yet
warrin! a revision of the basis laid
down for representation in the Indian
Labour Conference,

(c) Yes; a minimum of 2§ lakhs
verified membership strength was
suggested by the LN.T.U.C.

(d) Government have replied that
any departure from existing practice
will need consideration by the Indian

Labour Conference or Standing
Labour Committee.
Bhri P. R. Chakravertl: In view of

the fact that the basis was fixed a
decade ago and that the INTUC has
proved its leadership in the labour
fleld by having the highest numper
here, may I know whether the cov-
ernment finds any difficulty in imple-
menting the suggestions of INTUC?

Shri D, Sanfivayya: Firstly, it is
not correct that this basis was flxed
a decade ago. It was fixed on S5th
Sepiember 1959, (e e=l. six yenrs
ago. Secondly, if any change is desir~
ed, it has lo be done in consultation
with the Indian Labour Conference.

Shri P. R. Chakravertl: Toking inte
account the membership number of
HMS and UTUC, may I know whether
the government feels at this stage thap
they should continue to be centrel
organisations?

Bhri D. Banjivayya: We do not wen}
to exp-ess any opinion. Our desire is
that the whole motter should go be
fore a tripartite conference either the
Indian Labour Conference or the
Standing Labour Commitiee, and »
decision should be taken there.

Shrikoat! Ramdulari Sinha: May I
know whether the government 1s
aware of the fact that a considerible
number of Jlabour have enrolled
t 1 in independent trade
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unions which are not affiliated to any
all-India trade union orpanisations,
and if so, whether the povernmont
think it desirable to give them propar-
tionate ropresentation in the Labuour
Conference?

Shrl D. Sanjivayya: No, Sir; it is
not s0, because the decision on  5th
Beptember, 1950 stated like this: Or-
ganisations claiming representation on
the Indian Labour Conference should
have an oll-India character with a
minimum membership strength of one
lokh spreadl over a number of Statcs
end n sizeible membership at least in
the majority of industries.

Bhri A, P. Sharma: The practice
laid down by the International Labous
Organisation, which India also has
accepted, is that the ovganisation
which has the highest moembership
will be rcpresented on the ILO. So,
wha! is the difflculty of -the labour
ministry to follow the ILO pattern in
this case also?

Ehri D. Sanjivayya: The difficuity
is that we have developed a tradition
and I do not want that we should
depart from this tradilion.

Bhrl A, P. Sharma: It is a wrong
tradition, contradictory to ILO prace
tice.

Shri Indrajit Gupta; Has the Min-
fster tried to ascertain the reason for
the INTUC being so anxious to upset
the present arrangements which are
reached at! a tripartite conference?

Shri D. Sanjlvayya: I have not as-
certainad the reasons. All that I told
them was that in this matier the gov-
ernment will not take a decision; it
ghould go before a tripartite conler-
ence,

Shri Priva Gupta: May I ask If the
same procedure of sending the major
central orzanisations of trade uniony
will be recommenied by this com-
mittee while sending the delegation
fo the TLO?

Bhri D. Sanjivayya: So far as the
delegates o be sent on behalt of
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workers to the International Lahour
Conference are concerned, we luve
adapted a procedure, We first address
all the four central organisa'ions re-
questing them to submit an agreed
panel. That never happens, and 1n
the absence of that we have the most
reorcsentative  body, namely, the
INTUC.
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Shrl K. N. Pandey: Iz it a fact that
INTUC demands representation on the
basis of its membership and that 1l
does not demand exclusion of any
cenlral organisation?

Bhri D. Sanjivayya: That is correct
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